
Company: Sol Infotech Pvt. Ltd.
Website: www.courtkutchehry.com

Printed For:
Date: 23/12/2025

(2025) 12 P&H CK 0059

Punjab And Haryana HC

Case No: Civil Writ Petition No. 18381 Of 2025

Parveen Kumari APPELLANT
Vs

State Of Punjab And Others RESPONDENT

Date of Decision: Dec. 3, 2025

Acts Referred:

• Constitution Of India, 1950-Article 226, 227

Hon'ble Judges: Namit Kumar, J

Bench: Single Bench

Advocate: Jugam Arora, Swapan Shorey

Final Decision: Disposed Of

Judgement

Namit Kumar, J

1. The petitioner has filed the instant petition under Articles 226/227 of the Constitution of
India, seeking a writ of certiorari, quashing the impugned communication/letter dated
14.05.2025 (Annexure P-7) issued by the respondents, whereby the claim of the
petitioner for grant of marks for her experience has been rejected. Further, seeking a writ
of mandamus, directing the respondents to grant the petitioner the due benefit of marks
for her experience for her contractual service rendered under the National Health Mission,
U.T. Chandigarh from 10.01.2023 to 27.10.2023 and to issue an appropriate letter in
favour of the petitioner as per her revised merit and to grant her all consequential benefits
including fixation of seniority and pay fixation from the date of appointment given to the
person lower in merit/other batchmates with arrears along with interest @ 12% per
annum.
2.Learned State counsel has produced copy of the order dated 31.10.2025, whereby the
petitioner has been given appointment to the post of Multipurpose Health Worker
(Female).

3. Learned counsel for the petitioner submits that although, the appointment has been
given to the petitioner, vide appointment letter dated 31.10.2025, however, the other
candidates were appointed on 05.09.2024 and the petitioner is also entitled for notional
appointment with effect from the said date. He submits that for claiming the said relief, the
petitioner shall submit a detailed representation to the respondents and the same may be
considered in a time bound manner.

4. If any such representation is submitted by the petitioner within a period of one month
from today, the same shall be considered and disposed of by respondent No.2 within a
period of three months from the date of receipt of the said representation.



5. Disposed of in the above terms.
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